19 Matters under Rule 377
[Dr. Laxminarayan Pandey]

the tune of crores of rupees due to the policy
of the Cotton Corporation of India. Govern-
ment is, therefore, requested to set up pur-
chase centres in the cotton producing dis-
tricts of Madhya Pradesh without any delay.

(vii) Need for steps tomaintainecologi-
cal balance in the country

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Speaker, Sir, | would like
to raise the following matterunder Rule 377:-

There should be a uniform law through-
out the country for maintenance of ecologi-
cal balance and social awareness should be
created among the people to abide by the
law. The Government would also have to
create a social awakening among the people.

The Governmentis, therefore, requested
to set up more and more national parks to
maintain ecological balance.

[English]

(viii) Need to take measures for normal-
ising relations between India
and Pakistan

PROF. SAIFUDDIN SOZ (Baramulla):
India did not have a favourable response in
the past in its moves towards improvement
in the relations with Pakistan. True, that
Pakistan has not been warm to India's ges-
tures of goodwill extended at various points
of time in the past, yet the fact remains that
India has to strive for friendship with Paki-
stan. The friendship between the two coun-
tries is decidely mutually advantageous.

In any case, beginning has to be made
in some areas to normalise relations. Proto-
cols have been signedfor cultural exchanges
etc. Theseprotocols need to be implemented
and strengthened further.

Government should make a move and
take up with Pakistan the question of open-
ing Srinagar-Rawalpindi road. The passport

DECEMBER 21, 1989

Motion of Confidence 20
in Council of Ministers

and visa restrictions will, of course, remain
but these could be made less stringent.

What the Central Government can take
notice of is that Russian Perestroika has
swept the entire world, especially Europe
and more particularly Eastern part of Eu-
rope. The Berlin wall is gone.-Why can't a
road which used to be the main link between
Kashmir and the then Punjab, be opened
with precautions that are necessary.

This step will go a long way to heal the
wounds and normalise relation between India
and Pakistan.

(ix) Need to take necessary steps for
an amicable solution of the Punjab
problem

SHRI MANDHATA SINGH (Lucknow):
The healing tou¢h given to Punjab by the
present Government has probably paved
the way for an amicable solution of the
Punjab tangle. Now the hard task of coming
to grips with concrete problems like the river
water and territorial disputes, publication of
Thakkar Commission Report on Indiraji’s
assassination and the Misra Commission
Report on the 1984 riots followed by conse-
quential action should find top priority on the
Government's agenda. This is bound to
assuage the hurt feelings of the brave Sikh
community and usher in a new era of emo-
tional and national integration in the country
resulting in isolating the separatist tenden-
cies.

11.46 hrs.

MOTION OF CONFIDENCE IN THE
COUNCIL OF MINISTERS

[English]
MR. SPEAKER: Prime Minister.
THE PRIME MINISTER (SHRI VISH-

WANATH PRATAP SINGH): Sir, | beg to
move:
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“That this House expresses its confi-
dence in the Council of Ministers.”

~ AN HON. MEMBER: Is there anybody
seconding the Motion?

[ Translation]

MR. SPEAKER: The motion is not
required to be seconded.

[English)

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): Sir, about the procedural as-
pects | want to make on or two submissions.
Originally we thought since this motion is
only meant to assess the strength enjoyed
by the Government, wé could straightway
take up the voting without much discussion.
When we made this proposal to the Hon.
Leader of the Opposition, he wanted a dis-
cussion and the Government is prepared for
a discussion. He also suggested that one
member from each party may be permitted
to speak. For your approval | will submit that
we may agree to the proposal and one
member from each party may be asked to
speak. We may allot totally four hours includ-
ing the reply and the voting. Therefore we
can go upto 4 O'clock with the discussion,
the Prime Minister can reply at 4 O’clock and
the voting may be taken at 4.30 p.m.

MR. SPEAKER: Shall we observe the
lunch break or not?

SHRI P. UPENDRA: It is upto you Sir.
If the Members want more time, we can skip
the lunch break.

AN HON. MEMBER: We should have
lunch break Sir.

SHRI P. UPENDRA: Those who want
can go out for lunch and come back and the
House may continue the discussion.

About the voting process, since there is
no division number allotted to each member

and since the electronic machines cannot be
operated, the other procedure is that the
head counting can be taken and probably
that would be better.

[ Translation)

MR. SPEAKER: That will be decided
later on.

[English]

SHRI P. UPENDRA: | would also re-
quest you to keep in mind that the Hon.
Members wanted a statement by the Exter-
nal Affairs Minister. We have scheduled it at
5 O'clock as per your orders.

For the quicker voting process I suggest
that counting of heads may be taken.

SHRI G.M. BANATWALLA (Ponnani):
The Hon. Minister for Parliamentary Affairs
has enlightened the House about the proce-
dure that he envisages. He has made a few
points. Firstly, he has said that four hours
can be allotted and we can have the reply
accordingly. | suggest that this should not be
taken as a rigid time scheduled, because,
now, we know by our experience that as the
thing proceeds, the tail-enders who come
last, are at a great loss. So, it should be
subject to the requirement that one Member
from each party must have the full time at his
disposal.

[ Translation)

MR. SPEAKER: At present, it is four
hours.

[English]

SHRI G.M. BANATWALLA: Secondly,
in a very casual manner he said that we
should forego the lunch hour and that
Members can go, have the lunch and come
back. (Interruptions) This is a serious issue.
This cannot be taken in such a casual man-
ner. We should listen to each and every
Member. Therefore, such a casual attitude
should not come before the House. (Inter-

ruptions)
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MR. SPEAKER: Why are you making a
noise he is replying to the point.

[English]

SHRI P. UPENDRA: Sir, it was not said
in acasual manner. (Interruptions) Toforego
the lunch hour is not a new thing. | reacted to
the question from that side about the lunch.
Severaltimes it happened inboththe Houses.
(Interruptions)

MR. SPEAKER: Let there be no dis-
pute. The point is are we in favour of having
lunch.

SEVERALHON. MEMBERS: No. (Inter-
ruptions)

MR. SPEAKER: Let us not have lunch
hour.

(Interruptions)
[ Translation)

MR. SPEAKER: At present four hours
have been allotted for discussion on k. We
will see !ater on as to what can'be done. |
have sensed the feelings of the Heuse.

[English]

SHRIRAJIVGANDHI (Amethi): ltis not
just a question of lunch. We will decide on
lunch. That is not the problem. It is the
prerogative of the House to decide on the
lunch. Butihe question is of taking the House
forgranted. Ithink, itis aninsultto the House.
(Interruptions)

SHRIMATI GEETA MUKHERJEE
(Panskura): The House should be taken
seriously. Those who are saying this, | only
hope, will actually remainin House and listen
to the discussion. (Interruptions)

MR. SPEAKER: Motion moved:
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“That this House expresses its confi-

dence in the Council of Ministers”.
SHRI A.R. Antulay. \
(Interruptions)

MR. SPEAKER: The issue is before the
House. | have called upon Mr. Antulay to
speak,

(Interruptions)

MR. SPEAKER: Let us now hear Mr.
Antulay.

(Interruptions)

MR. SPEAKER: | have not permitted
anyone except Mr. Antulay.

(Interruptions)

MR. SPEAKER: All the Members can
take their seats. | am on my legs.

(Interruptions)
[ Translation]

AN HON. MEMBER: He is**. What
about Cement. (/nterruptions)

MR. SPEAKER: i will not like to repeat
what | heard. That is unparliamentary and
wili not go on record.

(Interruptions)

MR. SPEAKER: | will not like to repeat
what | heard. That is unparliamentary and
will not go on record. Harishiji kindly sit down.

(Interruptions)

MR. SPEAKER: Please listen to me.
You are a member of the ruling party. The
hon. Prime Minister has moved the Motion.
Please sit down.

(Interruptions)*

“*Expunged as ordered by the Chair.
*Not recorded.
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[English)

MR. SPEAKER: No. | have not given
permission. Let me earnestly request the
hon. Members that we shouid conduct our-
selves in a dignified manner. Shri Antulay...

SHRI A.R. ANTULAY (Kulaba): Sir, |
thank you for the ruling that you have given.
Today we have a motion before this House.
| do not believe nor do | know of any such
motion having been tabled in the annals of
the history of Parliament—surely not of this
Lok Sabha.

Why was it necessary to have this
motion? The very fact that such a motion had
to be tabled for discussion demonstrates
that the confidence that the Government
should enjoy at the time of the appointment
of the Prime Minister by the President was
lacking or was in doubt. As a result the
President directed, Sir, for the first time to
ask the Prime Minister to demonstrate that
he enjoys the support of the majority of the
House.

SHRI RAM NAIK (Bombay North): Sir,
| rise on a point of order.

MR. SPEAKER: There is no point of
order. Let us hear Mr. Antulay.

[ Franslation)
SHR!I PHOOLCHAND VERMA

(Shajapur): You cannot stop us from raising
- points of order.

[Englishy

MR. SPEAKER: All right. Let me hear
your point of order.

(Interruptions)
[rransfa!bn]

SHRI RAM NAIK (North Bombay): My
point of order is that the debate has not yet
started and the point being considered is as
10 how much time should be aliotted for the

discussion. My point of order is that will he be
treated as the first member 1o speak.

[Englishj

MR. SPEAKER: h has already started.
There is no point of order.

SHRIA.R.ANTULAY: Sir,oursisavery
big country with ancient traditions. We are
the biggest democracy in the world and we
are proud of it.

[Transiation]

SHRI BHAJAN LAL (Faridabad): You
will have to hold classes.

SHRI PHOOLCHAND VERMA: Mr.
Speaker, Sir, These points can be raised by
him during the course of his speech.

12.00 hrs.
[English}

SHRI A.R. ANTULAY: On the attain-
ment of independence, we adopted democ-
racy in the country under the leadership of
Mahatma Gandhi and Jawaharlal Nehru.
(Interruptions)

MR. SPEAKER: | am requesting the
Members not to disturb Mr. Antulay since itis
his maiden speech. It is a well-established
practice inthe House. Irequest the Members
to take their seats. Yes, Mr. Antulay.

SHRI A.R. ANTULAY: In a country like
ours, which has unity in diversity, as Panditji
aptly put it, we need a very strong Centre,
and we can have no quarrel about that. With
the kind of federalism which is enshrined in
the Constitution of India, it is ultimately the
Centre which has to see that the unity and
integrity, the independence and the sover-
eignty are ensured.

k is admittedly a minority Government.
R is a minority Government supported by two
other parties. Here, we are the largest single
party. (interruptions) The peopie of india are :
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soverign. The electorate have returned
us...(Interruptions)

AN HON. MEMBER: The people have
thrown you out.

SHRI A.R. ANTULAY: No, they have
not thrown out. | am coming to that. In my
humble submission, it is wrong to say that
the people have rejected the Government
and installed some other Government in-
stead. ltis not so. It istrue that the people did
not give us the fullest mandate to rule the
country. (Interruptions) The people, at the
same time, have not given the Janata Dal—
which comprises of only one-fourth of this
House—the right to rule. Had the people so
chosen, they would have returned them with
the majority which could have then been
construed as a mandate of the people.

SHRISOMNATHCHATTERJEE: What
is this? (Interruptions)

SHRI A.R. ANTULAY: Allow me to
speak and make my point. (/nterruptions)
They have no patience to listen. (Interrup-
tions)

SHRI R. GUNDU RAO (Bangalore
South): Sir, | am on a point of order.

MR. SPEAKER: Yes, Mr. Gundu Rao,
what is your point of order?

SHRI R. GUNDU RAO: The hon.
Speaker has allowed Mr. Antulay to
speak...(Interruptions)...

[Translation]

Please have patience.
[English]
The Prime Minister will reply at the end. He
is the Leader of this august House and at the
same time, Mr. Antulay is also a Member of

this august House. Mr. Speaker, Sir, when
you have called himto speak and he is on his
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legs, it is not correct to disturb him while
speaking. lf they want us to do the same
thing when the honourable leader of the
House, the Prime Minister, speaks, then we
can also do the same...(Interruptions)...

[ Translation)
What are you going to achieve?
[English]

You must have some sort of decency.
(Interruptions)

MR. SPEAKER: Mr. Rao, speak to the
Chair.

(Interruptions)
MR. SPEAKER: Order please.
(Interruptions)
[ Translation)

SHRI R. GUNDU RAO: We can say
these things. ...(Interruptions)... We have
got great respect for the Chair.

[English)
MR. SPEAKER: | agree with you.

SHRI R. GUNDU RAQO: And we have
got great respect for the House. When an
hon. Member from the Opposition is speak-
ing, they think that they can disturb him. | do
not know how much control their leader has
gotover them. Whentheir leader speaks, we
can also do the same. (Interruptions)

MR. SPEAKER: Order please. Nobody
will disturb Mr. Antulay. Yes Mr. Antulay.

(Interruptions)
MR. SPEAKER: Take your seat.
(Interruptions)

SHRIA.R. ANTULAY: Truth is bitter but
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it has to be told and also heard. As per the
traditions and well established conventions
of democracy, our leader, who is the leader
of the largest single party could have been
offered the option and could have been
invited to form the government. But the
President said that since the leader of the
single largest party in the House has de-
clined out of magnanimity...(Interruptions)...
Yes, that is true, out of generosity...
(Interruptions)...lt is a historical fact which
cannot be erased from the pages of
history...(Interruptions)...Well, let them try
permutations and combinations, let the
people of India know that they cannot rule as
they knew in 1977. In fact Sir, it was the
single largest party enjoying two-thirds ma-
jority then. Today, it is just the reverse.
Whatever be the opinion of the legal experts,
that opinion cannot be elevated to and
equated with the opinion given by the Su-
preme Courtunder Article 143. The life ofthe
Parliament could have continued till the 14th
of January, 1990 legally, constitutionally and
democratically, Sir, even the Presidential
election is held before the expiry of the term.
And yet the new President is installed only
on the expiry of the tenure of office of the
outgoing President. Holding election to the
office of the President earlier does not mean
that the President who is incumbent at that
particular point of time has to quit. He does
not have to quit. Our leader Shri Rajiv Gandhi
for whom we have the highest and utmost
respect could have continued as.the Prime
Minister till 14th of January 1990, in terms of
the Constitution of India, in terms of democ-
racy and in term of well established conven-
tions and tradition. (Interruptions)

There is nothing to laugh. You cannot
laugh away the Constitution of India. You
cannot brush aside the Constitution of India.
Nor can your noise still the voice of the
largest number of Indian people represented
by this side. | would like the whole world to
know the constitutional, democratic and
factual position. (Interruptions)

| treat all their objections and interrup-
tions with the contempt that they deserve.
(Interruptions) Sir, | am afraid | would like to

*

be heard on this point because there is a lot
of confusion about it. Let me explain again:
Presidential election takes place almost two
months or one and a half month in advance.
But the President Elect does not assume
office till the term of the outgoing President
expires. The President who has been in
office quits and the new President is ceremo-
niously installed with due and dignified in the
Central Hall. If this is constitutional position
true for the President of India who is the
guardian of the Constitution of India, the
same is more true in case of the Prime
Minister of India who is his first Adviser. But
our leader, Shri Rajiv Gandhi recommended
the dissolution of the House one and a half
month before his tenure ended.

So, firstly he refused to form the Gov-
ernment though he could have.

SEVERAL HON. MEMBERS: How?

SHRI A.R. ANTULAY: They are asking
me ‘how’. Well, he could have gone in more
dignified and in a better mannerthan today’s
executive has done. We could have formed
the Government in a befitting and better
manner than what they have done.

ONE HON. MEMBER: Please explain -
how. Is it in Shri Bhajan Lal's way?

SHRI A.R. ANTULAY: Sir, again they
are asking how. Let them ask Shri Chander
Shekhar who says that this Government is
born in sin and of fraud. And Shri Chandra
Shekhar is no member of Congress (l)! Their
'how’ is answered directly by no less a per-
son than Shri Chandra Shekhar himself.
(Interruptions)

We could have legitimately, democrati-
cally constitutionally and of course legally
attempted to form the Government and the
President could have sworn our leader in as
the Prime Minister and would have given him
time to demonstrate his strength, just as the
present Prime Minister is given time. But our
leader has acted magnanimously. We have
said, ‘no regrets’. But they will regret the day
when they formed the Government. It is




























































































































































